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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEL DELHI

/o .
UeAe-Np.2264 of 1530

The 2Znd day..ofy February, 1994

Hon'ble Mr. Justice 5.K. Dhacn, Vice Chairmap (J)

Hon'ble Mr. B«K. Singh, Member (A)

Ghander Bhan, (_
Ex-8,1. No. DB/2668, 1245/0,
S/o Shri Shiv Singh,
Villegye Peprewst, P.0. Najafgarh,
Dgihi. _ \ se oo : Appticant
By Advccute: None
Applicant in person.

VERSU
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1. The Commissigner of Police,
Police Headquarters,
MS0 Building, IP Estate,
New Dz1hi. .
2. The Deputy Ccommissioner of Police (Vie.)

Police Headquarters, IP Cstate,
New Delhi. .

3. The Deputy Commissioner of Police,
East District,; Delhi Police,
ohal imar Park,
Delhi, cooaa Respondantls
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(By Hon'ble Mr. Justice S.K. Dhaen, YC{3)

On or before 7th September, 19%C the licant
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was employed as Sub Ipspector of Police in the Delhi
Administration. . On the said dste, the Dy. Commissioner
of Police, Last DiStriEt, passed an order compulsorily
retiring the applicant from service. This crder is
being impugned in the present application.

2. The impugned order has purportedly been passed
under the Central Civil Services (Fension} Rules 1972.
It is recited thersin that the DCP Easst District, Dsihi,
igof the opinion that it is not in the public interest
to retain the applicant in service and it is necessary

ta retire him from servica.
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3. It is #lso recited in that order that instead of
giving him three months' notice, .he shall be paid a sum
equivalent to the amount of hiﬁpay plus 21'pwancesfor

@ period of threes months which he wss drawing immedictely

before his retirement.

4, Rule 46 of CCS {Pension) Rules, inter sliz, states
thet at any time after & government servant has completed
thirbty years! qualifying service i

{e} he may retire from service, or

(b) he may be required by the appainting suthority
to retire in the public interest;, and in the
ase of such retirement the government servant

C

shall be entitlaed to & retiring pension.
proﬁiso to sub-rule (1)'0F Rule 48 enjoins that the
appointing suthordity may 2l1sg give @ notice to the govern-
ment servant at 1east'3 months before he is reyuired to
be retired in public interest or three months pay in

lieu of such & notice.

5. It is not the cose of the applicant that he did

not have at his back 3% vears of scervice on the date

when the impuaned erder was passed. He RES wlready

. Fully
indiceted that the impugned erder has/complied with
Rule 4E of CL3S (Pension) Rules 1972. The applicant

was paid three months! salary etc. in lieu of three

months' notice.

6 ~Tha learnsed counszl for the respondents placeJ»
pefore us the relevant record. PFerusal of thes same
indicetes that the Addition#l Commissioner of Police on

25.5.90 Felt that 5 officials including the applicent,
!

should be compulsorily retired in the interest of sovern-
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ment work and therefore he recammendsd that the cass g
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811 the officials bs. récommended %o the reviewing/
scresning cammittee‘For sending them on compulsory
retirement, The service records of the Ffive of ficials,
including the applicsnt,along with their 'Fauji Missals!
were forwarded to the said committee., The committse

mnsidered the case of th
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It tock into
account the fqpt that betwsen 16,1.88 asnd 27.2.90 the

applicant was awarded five censurss. It &also took

into account the Fact that the applicant was plecsd
_ ) was
under suspension during 1975 and/spain suspended w.e.f.

that
17.12.89. It also took on recerd the fact/the appticant,

besides 7 censure entries, was given B warnings for his
failure to cheék‘the sele of narcotic<drugs etc. Ths
cemmiﬁtae opined that the applicant may be retired in

the public interést. This committae ccmprised. three
members, namely, Assistant Commissioner of Police, North;
Asstt. Commissioner of Police, North-lWest, and Hssistant

Commissioner of Police, North-fLast District, Delhi.

7. The Han'ble Supreme Court has recently held in

two cases that . in the mstter of compulsory retirement

it isvsﬁbjacﬁh%é:$he1satiSfaction of the gfflicer passing
the order. Qe find no illegality in the impugned order
and we are‘therefore}unab]é to grant any relief to the
applicant.
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The applicetion is dismissed with no order as

#

to costs.
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{‘ BeKa 55_(’1(.‘?‘)) ( 5.5'. Dhaﬂﬂ ) .
Member f“) . Vice Chairmen (J;
vpce



